CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD

U.AONQ. 441/2002

All ehabad this the 22nd day of May, 2002

Hon'ble Mrs. Meera Chhibber, J.M,

Sukhdevi W/eo Churaman,
R/o Mohalla - Bansi Nagla, _
Subash Nagar, Bareli, esces Applicant

(By Advocates Sri, Atul Kumar)
Versus

7« Union of India, through its
General Manager, NER
Gorakhpur, :

2, Divisional Railyay Manager
NER, Izzat. Nagar, Baréli,

3. EQquiry Inspector
North East Railuay,
Izzat Nagar, Bareli,

4, Belawati (Ex-wyife of late
Shri Om Praksh), Peon,
E.S.Me Office. Izzat Nagar
Railway Station, Bareli, escse Respondents

(By Advocate: Sri. K.P, Singh)

O RDER (Oral)

Hon'ble Mrs. Meera Chhibber, J.M.

Heard Sri Atul Kumagr, counsel for the applicant and

Sri K.P. Singh, caunsel for the respondents.

2 The grievance of the applicant in this case is that

she along with the younger son are the only legal heirs of
‘Late Shri Om Prakash who was working as Gangman at the

respa dents and had died in harness on 9.3.91. The applicant

has stated that the wife of Late Omprakash had already taken
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a divorce from her hu§band and the applicant had already
submi tted a successation certificate alsc to the resp ondents
to releass all the amount which became due after the death of
RoH
her son but inspite of that aothing ghs has besh paid any
amount on accgount of death of Late Sri Om Prakabh nor she uwas
considered for the compassionate appointment, On the contrary
the respondents have given compassionate appointment to the
divorcq{uidou of Late Shri Om Prakash, The applicant states
that she is not in a position to survive as Late Shri Om Prakasl
: ' N
was locking after her and they have other source of income
and even though theg respondents have asked them to submit the
relevant documents in the office vids their letter dated
23,6.2001 (page 24 of the OA) which has already been submitted
by them but no final decision has been taken by the
: %L@mi my
respondents., The applicant's counsel draun/attention to page
16 of the 0OA, whereby the respondents have themselves admitted
that applicant is entitled to some part of the payment on
account of the death of Late SriOm Prakash. ‘Now that the
applicant has also given the succssation certificate, I see
no re'-ason\;?'Ze matter should be del,wedamy longer since the
<
applicant is a yidow who states that she has nc other scurce
of income ancd is living in a veﬂ§>fifficult situaticn, I thirk
the ends of justice would be if this this OA is disposed of
» ! ,\
oS
ad the admissien stageﬁpy giving direction to the respondents

to take a final decision on the basis of successation certifi-

cate furnished by the applicant within a period of tyo months
from the date of receipt of a copy of this order and make the
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payment to the applicant immediately thereafter by passing
a detailed speaking order giving the bresk up of the amount
so being given to the applicant, The applicant shall have
liberty to challenge the order passed by the respondents

if sheis still aggrieved by this,

3 e With the above direction, the OA is fipally di sposed
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Member (J)

of, No order as to costs,

vic.




